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Rule 377

price and export this commodity and
also take adegquate measures to re-
duce the price of gunny bags and
ensure quality supply of gunny bags.
I also suggest that the Jute Corpora-~
tion be asked to take wuppropriate
measures to protect the interests of
the jute growers by purchasing the
jute from the doors of the jute culti-
vators to avoid distress sale by the
farmers, ang see that the gtitching of
the mouths of the gunny bags used for
packing potatoes/onions, etc, be pro-
perly done by the jute mills so that
they last at least for two geasons,

MR. SPEAKER: We come to legis-
Iative business. /

SHR1 HARI VISHNU KAMATH
(Hoshangabad): On a point of order,
Sir, under proviso to sub-rule (2) of
rule 376, relating to the arrange-
ment of business as shown in the order
paper, The proviso provides for a
point of order during the interval
between the termination of one item
of business and the commencement of
another items. Please turn your atten-
tion to items 13 and 14.

MR. SPEAKER: We have not come
to that yet.

SHR] HARI VISHNU KAMATH:
I am on arrangement of business.

MR. SPEAKER: Either you should
have raised it in the beginning or you
can raise it when we come {o items
13 and 14.

SHRI HARI VISHNU KAMATH:
Any time it can be raised,

MR. SPEAKER: You can raise it
when the House is seizeq of the
matter, either before we start the
work or immediately after Question
Hour or when we come to items 13
eng 14

SHR] HARI VISHENU KAMATH:
Please read the proviso:

“Provided that the Speaker may
permit 8 member to raise a point of
order during the interval between
the termination of one item of

Appropriation (Vote 286
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business and the commencement of
another. .,

MR. SPEAKER: It must relate to
that item of business.

SHRI HARI VISHNU KAMATH:
Not that item. You do not have enough
patience now.

MR. SPEAKER: You can raise it
when we come to items 13 and 14

SHRI HARI BISHNU KAMATH:
You may not be in the Chair then,

MR. SPEAKER: That does no}
matter. Somebody will be in the
Chair.

SHRI HAR] BISHNU KAMATH:
Why not you decide it?

MR. SPEAKER: Legislative Busi-
ness—Mr. Agarwal.

12.59 hrs.

APPROPRIATION (VOTE ON AC-
COUNT) BILL, 1979

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). I beg to move.*

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
India for the services of a part of
the financial year 1979-80, be taken
into consideration.”

MR. SPEAKER: The question is:

“That the Bill {n provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of
India for the services of a part of
the financial year 1979-80, be taken
into consideration.”

The motion was adopted,

MR SPEAKER: We shall now take
up the clauses.

*Moved with the recommendation of the President.
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The motion wa, adopted

Clauses 2 to 4 ana the Schedules
were addcd to the Bill

Clause 1 the Fnacting Formula and
the Title were added to the Bull

SIIR] SATISH AGRAWAL I move
That the Bill bc passed

MR SPEAKER [he question 1s
That the Bili be passed

The motion was adonted

13 hrs

DEMANDS FOR GRANTS (RAIL~
WAYS) 1979-80 SUPPLEMENTARY
DEMANDS FOR GRANTS (RAIL
WAYS) 1)78-79 AND RESOLUTION
RE FIPTH REPORT OF RAILWAY
CONVENTION COMMIITEE--Contd,
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